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Conduct of Elections Rules, 1961
(Statutory Rules and Order)
FORM 21A
[See rule 11(1)]
(For use in General Election when seat is uncontested)
Declaration of the result of Election under Sub-section (2) of section 53 of the
Representation of the People Act, 1951.
Election to the Legislative Council of Bihar (State) by the members of
the Legislative Assembly
In pursuance of the provisions contained in Sub-section (2) of section-53 of the
Representation of the People Act, 1951, read with sub rule (1) of rule 11 of the Conduct of
Elections Rules, 1961, I declare that :-
1. Anil Kumar (Name), Vill- Nizamuddinpur, P.S.- Jehanabad, Post- Jehanabad,
Dist.- Jehanabad, Pin- 804408, Bihar (Address) Sponsored by Bhartiya Janata Party;
2. Afaque Ahmad Khan (Name), Shibli Colony West, New Karimganj, Gaya,
Dist.- Gaya, Pin Code-823001 (Address) Sponsored by Janata Dal (United);
3. Ashok Kumar Pandey (Name), Vill- Milki Niyazipur, Post- Nadauwan,
Dist.- Rohtas, 802218 (Address) Sponsored by Rashtriya Janata Dal;
4. Munni Devi (Name), Village- Alipur Bihta, Post- Salimpur, Dist.- Patna
(Address) Sponsored by Rashtriya Janata Dal;




g "ot (SrHRTT), 22 S[EE 2022 3

5. Rabindra Prasad Singh (Name), Vill+Post- Maranchi, P.S.- Punpun,
Dist.- Patna, Pin Code- 804453 (Address) Sponsored by Janata Dal (United);

6. Mo Sohaib (Name), Azad Road, Chandwara, Post- Muzaffarpur H.P.O.,
Dist.- Muzaffarpur, 842001 (Address) Sponsored by Rashtriya Janata Dal;

7. Hari Sahni (Name), Vill- Belayakub, Post- Kabirchak, P.S.- Bhahadurpur,
Dist.- Darbhanga, Pin- 846009 (Address) Sponsored by Bharatiya Janata Party

has been duly elected to fill the seats in that House of Seven members retiring on
21st July, 2022 on the expiration of their term of office.

Place : Bihar Vidhan Sabha Secretariat, Patna Sd/-1llegible,
Date : 13th June, 2022 Returning Officer.
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